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                IN   THE   BOARD  OF  JUVENILE  JUSTICE,  SONITPUR 

                                       G.R.Case No. 594/2013  

                              U/s. 143/448/325/353 I.P.C. 

 

                                                     STATE 

                                                        Vs 

                           SRI PRANJAL DAS @ PRANJAL PRATIM KASHYAP 

                                                                           …Child in conflict with law. 

PRESENT: 1) JYOTISMITA SARMA, A.J.S. 

  Principal Magistrate, Juvenile Justice Board. 

  Sonitpur. 

                    2) Purneswar Nath 

                    Member, J.J.B 

                    3) Gita Upadhyay 

                    Member, J.J.B 

For the Prosecution: Learned A.P.P. L. Hazarika and R. Goswami . 

For the Defence: Learned Counsel Debananda Bora and Moniram Tiki. 

Particulars Explained On: 07/3/2016  

Evidence recorded on: 10/6/2015, 19/8/2015, 18/12/2015, 15/02/2016 and 19/5/2016. 

Argument heard on: 24/5/2016   

Judgment delivered on: 26/5/2016 

 

                                                        JUDGMENT 

1. The prosecution case in brief is that informant Dr. Bedanidhi Sarmah, 

Superintendent, Sub-divisional Civil Hospital, Biswanath Chariali lodged an ezahar 

at Biswanath Chariali Police Station on 25/8/2013 stating that on 22/8/2013 at 

about 4:00 pm, a patient named Mrinali Kalita was admitted at O.P.D. of S.D.C.H. 

Bearing registration number. 1233/13. She was attended to by Dr. Santanu Borah 
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and the other staff nurses and thereafter she delivered a distressed female baby at 

11:15 AM the same day. After the delivery patient developed severe post partem 

haemorrhage (severe vaginal bleeding) and she was immediately provided with , 

haenaccel, injectables,etc. and in view of necessary blood transfusion she was 

referred to K.C.H. Tezpur by the Gynaecologist Dr. Mrs. Mitali Borborah at 1.20 pm. 

However, at about 6 PM a huge mob came to the hospital and violently 

interrogated the doctor on duty Dr. Naren Kutum and asked him to call the hospital 

Supt immediately. The doctor called the informant over the telephone who 

immediately came to the hospital at 6:10 PM to take stock of the situation but on 

seeing him the more physically assaulted him with blows, pulled at his clothes and 

snatched his wrist watch. He managed to escape somehow. 

2. On receipt of the ezahar, a case was registered at Biswanath Chariali P.S. bearing 

number Biswanath Chariali P.S. No-one 199/13 u/s 443/448/325/353/384 IPC and 

investigation was conducted by the I/O.   

1. After completion of investigation the police found sufficient materials and 

submitted charge-sheet against the child in conflict with law Pranjal Das @Pranjal 

Pratim Kashyap U/S 143/448/325/353 I.P.C. vide Charge-Sheet No. 86 dated 

25/09/2013.  

2. On submission of the charge-sheet, cognizance of offences U/S 143/448/325/353 

I.P.C. was taken against the child in conflict with law and process was issued 

against him. After their appearance, copy was furnished to the child in conflict with 

the law. Particulars of offences U/S 143/448/325/353 I.P.C. are read and explained 

to the child in conflict with law and he was asked as to whether he pleads guilty, to 

which he pleaded not guilty and claimed to be tried.  

3. In the course of hearing the prosecution examined the informant and several other 

witnesses including the victim/informant. Due to lack of incriminating materials 

prosecution evidence was closed. The statement of the child U/S 313 CRPC was 

duly recorded and appended to case record. Moreover, defence side declined to 

adduce any evidence. 

 

4. Points for determination:- 
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A) Whether the child Pranjal Das@Pranjal Pratim Kashyap on 22/8/2013 was part of an 

unlawful assembly and being part of the said assembly unlawfully entered the 

premises of Sub-divisional Civil Hospital, Biswanath Chariali with intention to 

vandalise the hospital, disrupt the public services at hospital and in that act 

physically assaulted the informant Dr. Bedanidhi Sarmah caused him grievous hurt 

and thereby committed the offence punishable U/s. 143/448/325/353 I.P.C.? 

 

5. Discussion, Decision and Reasons thereof:-  

 Heard arguments from both the sides. Perused the Case Record. My findings are as 

follows:- 

 The informant PW1/informant Dr. Bedanidhi Sarmah identified the child in 

conflict with law and deposed that on 22/8/2013 at about 6:15pm, he received a 

phone call from Dr. Naren Kutum who asked him to come over as public has asked 

for PW1. Accordingly, PW1 went to the hospital after informing police that when he 

reached the hospital, a mob of 20/25 men surrounded him and punched him and 

assaulted him. He rushed to the sister’s room where people again had beaten him. 

Due to the assault, he lost a tooth and suffered injuries over his body. He was 

faced by the cook Dadul Bora. PW1 further deposed that he lodged the ezahar the 

same day of incident and that the C.C.L. is the main accused in the incident.  

 In his cross examination, he deposed that he knows the C.C.L., his father as he 

had treated them. He denied the suggestion that the CCL WAS not present at the 

place of incident and that he did not commit the act. 

 PW2 Dr. Santosh Bora deposed that on 22/8/2013, a patient was admitted and 

she was referred to Ketala hospital. She died on the way to hospital due to P.P.H. 

after the incident at about 1 to 5 PM, a mob arrived at the hospital and asked for 

the Supt of the hospital. The doctor on duty informed the Supt. who came out of 

his quarter but few persons from the mob attacked the Supt. The witness failed to 

identify the child in conflict with law. 

 In his cross examination he admitted that at the time of incident he was at his 

quarter and not at his hospital. He also admitted that he was not on duty at the 

time of incident and that he had heard about the incident and practically does not 

know what happened in that incident. 

 PW3 Dr. Naren Kutum identified the informant but he failed to identify the child 

in conflict with law. He deposed that on 22/8/2013, he was at Biswanath Chariali 
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hospital on emergency duty. On the time or put into the hospital and asked for the 

superintendent of the hospital to which it applied that in the name of the 

superintendent is Bedanidhi Sarmah. The mob mentioned about a patient who had 

died on the read to Missamari hospital and created a outside the emergency clinic. 

PW3 further deposed that he had heard from staff that superintendent of the 

hospital was assaulted in his office by some members of the mob. He further 

deposed that he had not gone to the place of incident and has not seen the 

incident. 

 In his cross examination he admitted that he did not see the incident directly 

because as the incident took place in the emergency room. 

 PW4 Tahmina Afruz deposed that she is a nurse at Biswanath Chariali Civil 

Hospital and that informant is the superintendent of the hospital. She deposed that 

the incident took place at about 6:30 PM and at that time she was on duty at the 

hospital. That at that time a mob came to the hospital and asked for the 

superintendent of the hospital on which PW3 informed the superintendent and he 

came to the hospital. The people argued with the superintendent but when the 

mob became violent, she fled from the place of occurrence to a room but there she 

was locked by somebody because of which she could not come out. She deposed 

that she had hired screams from the room. She also deposed that later she saw 

the Supt in the state of injury. PW4 too failed to identify the child in conflict with 

law present. 

 In her cross examination, she admitted that there were about 300 people at the 

time of incident. 

 PW5 Nilamoni Das identified the informant but failed to identify the child in 

conflict with law he deposed that on 22/8/2013 when he was posted at Biswanath 

Chariali Civil Hospital, a woman died while delivering a baby and people been 

outraged created uproar as only one doctor Nayan Kutum was on duty at that 

time. PW5 deposed that he locked the doctor Nayan Kutum and asked 

Chandrakanta Kalita to call police. By the time police came, the people had calmed 

down. He further deposed that he had heard that the Supt. Sri B.N. sarma had 

come to the hospital and was beaten by public. This witness failed to identify the 

child in conflict with law and deposed that he cannot say if he was present at the 

place of incident as there were many people. 

 PW6 Chandra Kanta Kalita identified the informant but failed to identified the 

child in conflict with law. He deposed that on 22/8/2013, when he was posted as 
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Havildar at Biswanath Chariali Civil Hospital and was at his barrack, PW5 who was 

on duty informed him that public had gathered at the hospital and were creating 

hue and cry. He deposed that he informed police thereafter police came to the 

place of occurrence. He had gone to the hospital. He deposed that a woman had 

died delivering a baby and Dr. B.N. Sarma was beaten by public. He failed to 

identify the child and also deposed that he had heard about the incident with Dr. 

 In his cross examination, he admitted that he had not seen the incident himself. 

  

6. Upon careful perusal of the above discussed evidence, it is found that PW1 is the 

victim of the incident and on the same day he lodged the ezahar regarding the 

incident. The remaining five witnesses examined by prosecution are not eye 

witnesses to the incident. None of these five witnesses could identify the child in 

conflict with law Pranjal Das @ Pranjal Pratim Kashyap. These five witnesses also 

deposed to have not seen the incident themselves. 

7. In other words, it is found that PW1 is the only witness who was present at the 

time of incident and was hit by a mob of angry people who had beaten him. The 

victim doctor was happened to be called to the hospital by another doctor on duty 

as people had demanded his presence. When he reached the hospital, people 

attacked him. This happened followed a previous incident during day when a 

female who delivered a baby had serious blood loss after the delivery and 

subsequently she died.  

8. However, his evidence suffers from certain additions like tooth loss, etc. He also 

deposed that he was saved by cook Dulal Bora. These facts find no mention in his 

ezahar- Exhibit 1.  

9. Further, the evidence of victim is not supported by any of the other prosecution 

witnesses examined. It is found that all the witnesses deposed that indeed a mob 

had gathered at place of occurrence and they had beaten up the informant. 

However, none of the prosecution witnesses supported the informant on the fact 

that it was child Pranjal Das who committed the assault on informant. They even 

failed to identify the child in conflict with law.  

10. In such a scenario, the prosecution case against the C.C.L. is found to be not 

proved beyond all reasonable doubt. 
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11. The child is found not guilty of the offence of rape U/S 143/448/353/325 IPC and is 

acquitted of the case. 

 

                                                            ORDER 

 

12. Hence considering the above discussions, the child in conflict with law is found not 

guilty of the alleged offences and is accordingly acquitted and set at liberty 

forthwith.   

 

13. Pronounced by me in this open Court, this 26th day of May, 2016 and given under 

my hand and seal of this Court. 

 

 

                                      JyotismitaSarma 

                                                                          Sub-Divisional Judicial Magistrate,(S), 

                                                                          Tezpur, Sonitpur   
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     APPENDIX 

 

 

    PROSECUTION EXHIBITS  

  

                                            EXHIBIT 1- EZAHAR 

 

    DEFENCE EXHIBITS 

     

     NONE 

  

    PROSECUTION WITNESSES 

      

     P.W.1 Dr. Bedanidhi Sarmah 

                                         P.W.2 Dr. Santosh Bora 

                                         P.W.3 Dr. Naren Kutum 

                                         P.W.4 Tahmina Afruz 

                                         P.W.5 Nilamoni Das 

                                         P.W.6 Chandra Kanta Kalita                                       

                                       

              DEFENCE WITNESSES 

    

                NONE 

 

 


